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it to the State Governments at a lower 
price of Rs. 185- Why it is not possible 
to get rice in the international market 
■is because the price of rice in the inter­
national market is three to four times 
"higher and a much larger amount of foreign 
exchange will be required. In fact some 
of our neighbouring countries export 
substantial quantities of rice and import 
wheat in order to meet the idtcrests of 
their national economy. I think the hon. 
Member has at his heart the interests 
of the national economy.  This country 
is not in a position to-day  to spend a 
higher foreign exchange element if wo 
are required to import rice also. In fact 
in the interests of the country’s econom>, 
if possible, we should  export rice and 
import wheat  to the extent possible. 
This will serve the purpose of our national 
economy. Prior to last year the element 
of subsidy in indigenous wheat was higher 
because the difference between the pio- 
curemmt price and the issue pricc was 
limited —Rs. 76 proc urement price and 
Rs. 78 was the issue price. Because of 
that, it involved an element of subsidy. 
Therefore, there was> no question of the 
subsidy going to the producer of wheat. 
It w'nt to the consumers of wheat. As 
is known, a large  quantity of w’lent 
which is ptocurcd by public agencies is 
not distributed in the surplus States of 
Punjab, Haryana and Western U. P. It is 
distributed in defieitStates—Maharashtia, 
Gujarat, Tamil Nadu, Kerala and West 
Bengal. Thereloie, these quantities which 
are procured to go the deficit States 
and not to the surplus States where we 
procure whe?t.

These are the main points of the hon. 
Member and I hope he will get ronvirrd 
about it.

SHRI SAMAR GUHA * Are you your­
self convinced ?

13.09 fars.

COMMITTEE ON PUBLIC UNDER­
TAKINGS

Sixtieth Report

SHRI NAWAL KISHORE SHARMA 
(Dausa)  : I beg to present the Sixtieth 
Report of the Committee on Public 
Undertakings on Action taken by Govern­

ment on the recommendation* contained 
in their Thirty-Seventh Report on Nationa 
Mineral  Development Corporation Ltd

PUBLIC ACCOUNTS COMMITTEE 

Hundred  and  Fifty-Fifth Report

SHRI JYOTIRMOY BOSU  (Dia 
mond  Harbour]  : I Irg to presen* 
the Hundred and fifty-fifth Report of 
the Public Accounts Committee on para­
graph 19 (Sugar Rebate Scheme) of 
the Report of the Comptroller and Auditor 
General of India for the year 1972-73, 
Union Government (Civil), Revenue Re­
ceipts, Volume I, Indirect Tax>*s.
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“The extension of the exemption 
from  duty  given to unstripped 
woollens  by executive instruction 
Is not legally correct. Further, in 
the cases reported, the nature and 
extent of mutilation carried out at 
the  dock-, arr not known.”
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“The duty involved in respect of 
3,345 bales of such garments released 
is Rs. 18 93 lakhs.”

reftarr 19 ?rrar —

“However, the extent of duty on all 
consignments imported is yet to be 
ascertained.”
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SHRI S. M. BANERJEE  (Kanpur) : 
Sir, I tiow rise on a point of order. Pre­
viously, when the P.A.C, report was laid 
on the Table of the House on the 5th of 
March, I rose on a point of order. And 
ultimately I was allowed to make some 
submissions. My submission on this is 
this. Previously, when Mr. Masani was 
Chairman, some of us took advantage of 
the Rules of Procedure and gave certain 
notices but they were treated in at yellow 
form. The Chairman of the P.A.C. 
answered here in this House. Now,

What is happening is this, the P.A.C 
Report is im on the Table of the House- 
Even the recommendations warrant a 
minimum action of the Government- 
Fdt instance, I pointed out that there was 
a blanket scandal in which a  Lieutenant 
General, Shri Sandhu was involved.

MR. SPEAKER : Don’t mention every- 
time the name of Shri Sandhu.  In the 
Defence debate you had done heartier... 
You go oil mentioning the name everyday. 
There should be a limit to it.

SHRI S. M. BANERJEE : It has been 
mentioned. Anyway, what I am sugges­
ting is that after the report of the P.A.C. 
regarding the high official, there is a ton- 
tempt which he has committed by gran­
ting----

MR. SPEAKER : It has not come up 
as yet.

SHRI S. M. BANERJEE : Let us 
lay down a procedure.

MR. SPEAKER : Please do not try 
to push in all types of matters at th< 
inappropriatt time. You have said ?bout 
it not once but a number of times.
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This is just being laid on the Table. 
This is not uudei discussion.

SHRI MADHU LIMAYE : We have 
waited long enough*

SHRI  SEZHIYAN (KumbaTfconam) : 
These reports have been submitted m 
April 1973. Now, we are discussing the 
various demands.

MR. SPEAKER : Mr. Sezhiyan, you 
will agree with me.  You have yourself 
been the Chairman of the P.A.C. Mr. 
Vajpayee,* you have also been the Chair 
man.



*33 Toths oiGmgo  VAI&AltHA 1. 1807 (SAKA) Talks on Omm 23*
Waters (Slat*) Waters (,Stat.)

SHRI MADHU LIMAYE : I have 
been the watchdog.

MR. SPEAKER : Mr. Madhu Limaye's 
point was, the case about rags was pending 
from, year to year. But, so far as Mr. 
Banerjec’s point it concerned----

SHRI ATAL BIHARI VAJPAYEE : 
We arc not referring to that.

MR. SPEAKER : He does not spare 
any moment, to bring in this. I remember, 
this is the third occasion, in these ten days, 
when he lias raised this issue. This is not 
under consideration. It is just being laid. 
Mr. Madhu Limaye’s point is that this 
subject of rags has been pending.

SHRI S. M. BANERJEE : Sir, let not 
an impression be created___

MR. SPEAKER : You have mentioned 
this articular item on various oc< as ions 

times. After all, there is a limit
to this.

SHRI SEZHIYAN : Sii, m this case, 
mv submission is t'lis. We are going to 
distus* the Dennmls Air Grants in res- 
p<ct ol the Commerce Ministry. If we 
do n»t lut\e  the report, what use is 
there in discussing this ? Wc should have 
the report

MR. SPEAKER : We cannot send back 
this report. It is already print'd and laid. 
It is the stage of Jaymg it. As far as other 
mattois are concerned, you can mention 
them at the time when the  Demands 
foi Grants in respect of thc Commerce 
Ministry art* taken up.

13.17 hrs.

STATEMENT RE. TALKS HELD IN 
DACCA ON GANGA WATERS

THE MINISTER OF AGRICULTURE 
AND  IRRIGATION  (SHRI 
JAGJIVAN  RAM) : As the Hon’ble 
Members are aware, Farakka is a long 
standing issue which, in the past, concerned 
India and erstwhile Pakistan and which 
now concerns India and Bangladesh. 
With the emergence of Bangladesh, a 
«ew relationship of mutual understanding 
and friendship has been established.  In 
May, 1974, the Prime Minister* of India

and Bangladesh agreed that this issue 
should be approached with understanding 
so that the interests of both the countries 
are reconciled and difficulties removed 
in a spirit of friendship and co-operation. 
Both the sides expressed that they would 
arrive at a mutually acceptable allocation 
of watpr available dunng the periods 
of minimum flow in the Ganga.

This House has been informed from 
time to time regarding the progress made 
on the construction of the Farakka Barrage 
Project. This is the biggest project of 
its kind in our country and posed unique 
problems of foundation and river diversion 
duting construction. The work on thc 
project started in a big way in the year 
1963. The barraage structure was com­
pleted in 1971* Owing to several reasons, 
the work on the feedei canal, however, 
was somewhat delayed but I am happy 
to inform the House that all the handi­
caps and difficulties have been overcome 
and the feeder canal work ha* now been 
completed.

Aftt'r tht meeting of the two Piime 
Ministers in May 1974, the two sides 
continued their efforts for arriving at a 
mutually acceptable allocation of the 
minimum flow in the Ganga. A dele­
gation from Bangladesh led by His Ex­
cellency Mr. Abdur Rab  Serneabat, 
Minister for Flood C jntrol, Water Re&oura s 
and  Power  visited  New  Delhi 
or 24th and 25th February, 1975, for 
discussions with the Indian delegation 
led by the Union Minister for Agriculture 
and Irrigation. Although  agreement 
could not b< reached at this  meeting 
the discussions marked an important step 
in understanding the respective view­
points and enlarging areas of agtceement. 
Last week, an Indian delegation led by 
me visited Dacca from 16th to 18th April, 
*975* when the discussions were continued 
further. The House will be glad to know 
that ap understanding has been reached 
during this meeting which enables the 
Farakka Barrage to be operated and the 
Feeder Canal to be run during the current 
lean period. A copy of the agreement, 
is laid on the table of thc House. [Placed 
in library, bee No. L T“-953t/75].  Since 
the feeder canal would be running for 
the first time, discharges have to  be 
increased gradually so that remedial mea­
sures can be taken to rectify if any defi­
ciencies are noticed. It has been agreed 
by both the countries that the Feeder


